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FE W, JATHM F MUR W FRfFa &g foemo fear s owm |

ST -

()

(i)

(iii)

fordt IEficaR &1 oIk ¥ foelt ofgfad ad& ¥ oI SWigarl & fau wmeR
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01 ELIEISIRED (@) st | 3= enfa fafww @ | w wwR g feifd | wer
Tt g EaRIE]C) T 9HEY
02 Swaqita fafas () e offe faftes 9 | o9 @R g fwifa Wt g
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03 frenita fafus () 75% weft ot g, | et ol @ frufefEn | e
15% wEieE uferd | e S A | g/
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bl SR EIICIE]
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8 frafera wifasrit -
IS 1 M Y™ frgfera aifaer
foer T fafus wam TE ‘@ @ T | wEE s, faer = fafas wer wifver
miteR/=ea fafs Tem sTe % WY § e gfba, faer = fafus

o WferepR

=g e fafus wen TE ‘g @ T | wEE ey, feer = fafus wer wifver

qfafq % WYl W Ay, S=a ey fafysw gan
wfHfa
foen fafus o wfver/carh | @ ‘w' @@ ‘T FERT Ty, foeR T fafus @ &
A STAq (SATERT FaT) TR ¥, e fafus war wfver & gefa
T giea fafus war afifa HeAe

09- et s &Y gfwar -
(i) et ot & wme ¥ fefafed gen &1 aes fear S
@®) fomm frld @ @ FEEM owmm g fuifa o= gfean & s
3MaRA efa fRam SmREm
(@) wfgEfmar wear ¥ TEfad UfEE SR UeESH wEeT ot gh A
T-grg W e & ommr fruffa feem Smom
(i) &t ¥ ‘®w’ w ‘T # R T R Wi 9 & mem g R SAevas
B, HEDR Y Th WA W k1 S won fHeH wewm gfud @R TS
TR a1 fSen Wi & < sifert wnfie e | wem afafa fafaa aden
AR WEMehR W SRl & Ul &% SR W, wer off WHen g, Aradr &
F ¥ SHIGORI ®1 TH G TR w0 R T RERR A & gHRA ®
faq Tt omEIr & WU SEd HwON | RGN A" R T YRR
W W"E & oM & o’ fam-7 & fuffd gar & ot woasft it
Tl T WHR FN GHE-OF W Eigd o wft wf W fgfed mfverd
TR SFd STHIRd g G kT WA |
(iii) et ot * == gEr oRomm =ifm BW oW fafy 9w oo W sty &
fau du B ok 3w ewfy & off fRt ot wRw ¥ R @ fd wW
g fedt ot fawfe 9@ 1 ydleRd SEfRe & g @ oAk wE
JEAEER W SO | FEfrd @ oiERd % WS W e s a6
frofar sifew =
10. qiEtET-
(i) it ot § frgeFrd A o 01 (Th) a9 sk Uftetem W WA | i
afy o Y1 Garerd R EH W SH UH SR ad & feru fawar@ R S
&M | fowafa s@fy ® oft T ddeHE T W W YA wErG &S
e cafl
1. favrfia whan -fasmia e Toea Tk g Sefad wt SR fasmie ader @6
WSHET I B S wE Wen GfEfd, T ik, wew g fafu= gar we & fau fAwuifa
H SR 1 favria wden seen o when W fagfed & fau wmwm weme fawm g freifa
HqOEE AN BEN |
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12. wgfe)-ufEiarede =afFq ufeian s@afy =t ddmeqs gwfa qon favrfa wdar @@t
IAToET % A R fRar Swm
13. gfergon - ufiten & < dieft o sterar w@efa g fEged wfed @ @ ie
T W AT W WA W A wEer) oew, fer T fafus wen wfer g fwifa
forar SRAm |
14. WRfaI-SE fHd w8 w1 W F memm g 90 W oomfd @, a'l e
dqAy gl Tfed faurfa wefa wfbfa g aftea-gg-drEar & SR W W oSl @i
¥ wife fefefad @ fau Suggdal W ORER B % fAu o w@E ® W SR 9
& |
15. favria wei=fa gfafa -ww=fa & Ao s ey g 7fed &t 9™ arelt
fauria w=fe afefs et fed dF ge@ e iR tw weE wW ¥ &0 fen = % w
IR o T oTR fSen wd W =mmfiv v faen wnfaw wen (afte wife) & sifuwrd wR
16. WRi=ta & fau wamEfa)lsos @68 7 T @R (@ wed faam, faer,
) g Hg-THg R fwfd stfugeEmy/afs/femeet @np e
17. 90Fdn -
(1) W & wHEuEl w1 TR dare # fEE o | oW R wen sty &
YR R i fauifa fean o
g Heft wdt g fged e & wewt wt @en # oadE@ fea s #
fgfra wiverd gro fuffa Jrgar & w9 4 #E oEuE T&oSlen SR |
W A8 R R T oW Y P T B ww @ fafy o W
R fgFd e9 =t fafd & 6t ade@ fFeager faffa & sme-
(®) wRHG g fgEd W w1 weE Wi edt @ T g e
T H I BMm;
(@) et v gU fEgEd e w1 WeE T g e we 9
aftss g,
(M) TR g fEEd Wer % WeE % e H, afisdr 3§ faem
T W w9 # aftedr & ogER fuff @ wwh st § s=
wiafEfra & foq 9T T on W TEERO fEE T e
(2) UEHEH OB TER afted & g9y § fRH o foem % dew # wrEr
e w1 foig eifqm =rm o
() T WhwR, = e fafys e wfufa, fSen fafus war wfber, womh
A oM (SHEn dert), sdew fafuw G Wt ¥ oud @ frfi
YR W FEG wHGT & fau, w@rfa ok o fodla @ & Gy 0 STR!
fgfera =t fafa ¥ Seq FawEet 9 W wamEt g o
18. HUATEN & TATAAIT| -
(i) foen fafyew Tar WfuswR, Tomh @F oR”Ed (SHERT Famt) @ sgdea fafts
Yar giafa & i sifusmifEl ok st & ard fen fafus Tar wifusr
% AT % STHRT ¥ T WRR I godl & ST TR 4 g |
(i) foen fafyew T WfswR, Tl @F R (SR Famt) @ sgdea fafts
Yar gfafa & onefm eifusmifEl ok wd=fat @1 fedt omm foen fafus @an
MR, TR Wi SRIed  (SHrErt Fart) ok eived fafues war wfufa @,
FRFER TN H AR W URHRE MR R T S
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19. fawmr- WM wWEE 9 # Geew JMWiR 10000 fEAFR 10.07.2015 T USH
&R & fafa= favr/saiaat § darfgq 9’ ¥asi &1 Haigid & W gfaar FEeE &t
yfea fruRor & ofgR W dfa’r fREeE & SR | wentEfd & averq wEETEl/ R i
T w & AT AEAE wEwr o, fer T fafysw e wfver # fifed B

20. IreitEor wd Rz femeel & snfid uwkm sifyerd @ wuerd faer U
faferr Qe WihR & swefieror i o & e @l |

21. 99T & I IWI-

(1)

)

IMEH, 30 3R ol & Tl ¥ sl 9 e, foRR Wl daw
(e, feimr @ odier) fraweed, 2005 (WHO-TFE WG9l €M) ©
wfad gF |

foer T waw (Fteww, feEm g ordie) frawmed, 2005 (FHI-TEE WAl
geifud) @ fem-24 & 39- fRE-(1) & @ve-(W) sgar @ve-(S1) & oA
gy Rl @ % wsm WEeR R onieim wier o W et &
Tfifere-t # faffe feu S w@ oemie @ W fRer wEn emewr sifm @ o
g o frd % we ®9 ¥ yeufa @ R omn ®, % g9 ¥ =
TR, I=9 aaed fafus war oftfa, =cq @ oR™ed & oIfued wd
FHERI, Tl =9 AEed SRR T wHeRg=  (vd, fEfed, wea
o qAT SMERO H ST IN) Frameedt, 2021 g owmfad wRT

T yER, 3 Amer & fau, R oW femt % e w9 yewife @ e
T R, fer fafoer @ s wd wHERgR (e, wef, e
3 war W) femmEet, 2022 faen fafuw wen wifveR, wmh A
ST (Sgartt Tamd) wa siqvea fafus Tar wfafa, & sfvert wd wHefEr
W™ AT BRI

22. fafuciietn #t wifFdl- & 7= Wegs 3@ 99 ¥ Oq< o f& = f=mt & ¥
frdl frag &1 vada fedt fafme Amel 4 wfeaE SO #@r ? 91 98, Ry gN, 3§ fafre
fem &, S8 9 9% T W el Ud I % o Sife otewd e ®, g < St

fafaa w2 W
g W T @ et ge Was gu td ffaea Je @ SRRt a1 T W@ER

# 3§ gfea fear smom |
23. Agfdl-

(1)

)

(3)

W fomt & IRy BH % @ e AN (T WEw), SEE S| g
SR T Sifueed fod TR gwed omswn, & e uwed ffeadt w@ w6t
T WL vIfFdEl w1 HEe: e et & onfiw W fen e/ femm wEnm, w
yanT R T, wEr SR

foer T fafues w1 wier fEmmEe!, 1996 steen faer w~w fafus e
Tt fafema, 1998 I Tadr & HEAl H, 3 EEl % WM gt
gl

e fordt fog WM o7 fremmEet fer w0 fafys war wifver frammeEe, 1996
o foer T~ fafus dar wiver fafeeE, 1998 A9 € a1 @@ R weR
% gua frem/fafm/deer/sifaget. senfs amg g

24. JATHTT & MR W Fgfea-wmm wmed faam, ferR @R g7 999-999 W
friad sem/gentua faen-fder wd AnRE & ofdlie W o T fgfed Sl |
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25. fe=1-afk @ femEet & fFd gaum &t fod=a & G99y ® #E 938 S el
g @ el gen wew @ folm sitaw e
foeR-Toda & STy 4,
TWHR & Gfed|

2 RydwR 2025
o W0/TA0W0-2/2020/5630/0 Toer Twm fafus Tor wWier ofved w@ wHET
(vt wd Far i) fremmEeft, 2025 @ WS W frAfafad R fRR Twda & WiveR W
THH B YR fFA ST R, S 9RG dfaue % ogR-348 % W (3) & S SESh e
T THH WiHRd 9IS W SIRAT
foeR-ToaEe & ST ¥,
TWHR & gradl

The 2" September 2025
THE BIHAR STATE LEGAL SERVICES AUTHORITY OFFICERS AND EMPLOYEES
(RECRUITMENT & SERVICE CONDITIONS) RULES, 2025
No.C/LA.-02/2020/5630—1In exercise of the powers conferred by Section 28 of the
Legal Services Authorities Act, 1987 (Central Act 39 of 1987), the Governor of Bihar, in
consultation with the Chief Justice of the High Court of Patna, hereby makes the following
rules, namely:-
1. SHORT TITLE EXTENT AND COMMENCEMENT:-
(1) These rules may be called The Bihar State Legal Services Authority
Officers and Employees (Recruitment & Condition of Service) Rules,
2025.
(2) These Rules shall apply to all the Officers (Non- Judicial) and Employees
of the establishment of, The Bihar State Legal Services Authority, Patna
High Court Legal Services Committee, Mobile Lok Adalat, District Legal
Services Authority (including Permanent Lok Adalat for Public Utility
Services) and Sub-Divisional Legal Services Committee.
(3) It shall come into force from the date of publication in the Bihar Official
Gazette.
2. DEFINITIONS:-
(1) Inthese rules, unless the context otherwise requires :-
(a) “Act” means the Legal Services Authorities Act, 1987 (Central
Act 39 of 1987);
(b) “Appointing Authority” means the Bihar State Legal Services
Authority or High Court Legal Services Committee or District
Legal Services Authority or Sub-Divisional Legal services
Committee, as may be specified in these rules.
(©) “Bihar State Legal Services Authority Rules, 1996” means The
Bihar State Legal Services Authority Rules 1996.
(d) “Bihar State Legal Services Authority Regulations, 1998” means
Bihar State Legal Services Authority Regulations 1998.
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(k)
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(m)

(n)

(0)

(p)
@

()
(s)

)
()

“Chairperson/Chairman” means the Chairperson/Chairman of
High Court Legal Services Committee or District Legal Services
Authority or Sub-Divisional Legal services Committee.
“Departmental Promotion Committee” means a Departmental
Promotion Committee constituted under Rule 15 in these rules;
“District Authority” means District Legal Services Authority
constituted under Section 9 of the Act;
“Employee” means an employee of the Bihar State Legal Services
Authority or an employee for the Bihar State Legal Services
Authority, High Court Legal Services Committee, Mobile Lok
Adalat, District Legal Services Authority, Permanent Lok Adalat
(Public Utility Services) and Sub-Divisional Legal Services
Committee;
“Examination” means the competitive examination for
recruitment conducted under these Rules;
“Executive Chairman” means the Executive Chairman of the
Bihar State Legal Services Authority;
“Government”’ means the Government of Bihar;
“High Court” means the Patna High Court;
“High Court Legal Services Committee (HCLSC)” means the
Patna High Court Legal Services Committee constituted under
Section 8A of the Act;
“Judicial Officer” means serving/retired officers of Bihar
Superior Judicial Services and Bihar Judicial Services posted on
deputation at Bihar State Legal Services Authority, High Court
Legal Services Committee, District Legal Services Authorityand
Sub-Divisional Legal Services Committee.
“Officer” means officers (non-Judicial) posted at Bihar State
Legal Services Authority, High Court Legal Services Committee,
Mobile Lok Adalat, District Legal Services Authority, Permanent
Lok Adalat (Public Utility Services) and Sub-Divisional Legal
Services Committee or an officer holding any post in the services
of the Bihar State Legal Services Authority by
absorption/deputation from other Government Department;
“Member Secretary" means the Member Secretary of the Bihar
State Legal Services Authority;
“Mobile Lok Adalat” means Mobile Legal Services Unit
established by Law Department, Govt. of Bihar vide Memo no.
863/J dated 10.03.2006;
“Patron-in-Chief” means the Chief Justice of the Patna High
Court;
“Permanent LokAdalat” means Permanent LokAdalat (Public
utility Service) established under sub-section (1) of Section 22B
of the Act;
“Post” means post of the officers and employees as sanctioned by
the state Government;
“Rules” means Bihar State Legal Services Authority Officers and
Employees (Recruitment & Service Conditions) Rules, 2025
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(i)

(v) “Service” means service under the Bihar State Legal Services
Authority, High Court Legal Services Committee, Mobile Lok
Adalat, District Legal Services Authority, Permanent Lok Adalat
(Public Utility Services) and Sub-Divisional Legal Services
Committee Officers and Employees service;

(w)  “Secretary” means Secretary of High Court Legal Services
Committee, District Legal Services Authority, and Sub-Divisional
Legal Services Committee;

(x) “State Authority” means Bihar State Legal Services Authority
constituted under Section 6 of the Act;

(y) “Sub-Divisional (Taluk) Committee” means Sub-Divisional
Legal Services Committee constituted under Section 11A of the
Act;

All other words and expressions used herein but not defined in these rules
shall have the same meaning as respectively assigned to them in the Legal
Services Authorities Act, 1987, Bihar State Legal Services Authority Rules,
1996 and Bihar State Legal Services Authority Regulations, 1998, as
amended from time to time.

3. CONSTITUTION OF SERVICE:-
The service shall consist of the following persons:-

(1)

(ii)

All officers and employees who, at the commencement of these Rules are
regular employee of Bihar State Legal Services Authority, High Court
Legal Services Committee, Mobile LokAdalat, District Legal Services
Authority, Permanent LokAdalat(Public Utility Services) and Sub-
Divisional Legal Services Committee shall be deemed to have been
appointed under these rules and the service rendered by them before
commencement of these Rules shall be taken into account for deciding the
eligibility for promotion to higher grade.

New recruitment of Officers (Non-Gazetted) and employees will be done
in accordance with the provisions of these rules.

4. ELIGIBILITY CRITERIA:-

(1)

A candidate for appointment to service or post :-

(a)  Must be citizen of India.

(b)  Candidate for direct recruitment must not be below 18 years of age
on the 1% August of the year in which the process of recruitment
initiated. The upper age limit of different categories shall be in
accordance  with  the  Orders/Notification/  Resolution/
Circulars/Notices etc issued by the by State Government of Bihar
from time to time.

(c)  The candidate appearing in competitive examination must comply
the conditions prescribed by the State Authority.

(d) Employee must obtain prior permission of the Appointing
Authority to appear for the examination/ selection in other
organization/department.

5. RESERVATION: -

(1)

Reservation to various categories of posts as per schedule given in Rule 7
in favour of members of Scheduled castes, Scheduled Tribes, Backward
Classes, Extremely Backward Classes, Economically Weaker Section of
the state, Horizontal reservation for women and Persons with disabilities
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and reservation for other categories, if any, shall be in accordance with
circulars/notices issued by the State Government from time to time in
pursuance of Bihar Reservation of Vacancies in Posts and Services (for
Scheduled Casts and Scheduled Tribes and other Backward Classes)
Act, 1991.

(i1)) 10 percent of the sanctioned strength of Lower Division Clerk will be
filled by appointing outstanding sportspersons as per the procedure
prescribed in the Bihar Outstanding Sportspersons Appointment Rules,
2023.The dependents of such government servants who died during
service, may be considered for appointment on compassionate grounds
against the remaining 75 percent posts of direct recruitment quota, on
fulfilling the requisite criteria.

6. DISQUALIFICATION: -

1) Any attempt on the part of a candidate to obtain support for his
candidature by any unfair means may be held by the Appointing Authority
to disqualify him for appearing in the examination/selection.

i1) A person dismissed by the Central or State Government or by a Local
Authority or Corporation, owned or controlled by the Central or State
Government, shall not be eligible for appointment.

1i1) A male candidate who has more than one wife alive or a female candidate
who has married a person already having a wife alive shall not be eligible
for appointment.

7. CLASSIFICATION AND MODE OF APPOINTMENT:-

The classification of service, the Mode of Appointment and eligibility of
service for Officers & Staff of State Legal Services Authority, Permanent Lok
Adalat for Public Utility Services, Mobile Legal Services Unit, High Court Legal
Services Committee, District Legal Services Authority and Sub-Divisional Legal
Services Committee will be as per schedule given below,

But, the State Government may from time to time add or reduce the
number of posts included in the service either on a permanent basis or temporary
basis after consultation with the Patron in Chief. The Schedule is as under:-

I
BIHAR STATE LEGAL SERVICES AUTHORITY
S.N. Name of Post Classification Mode of Minimum eligibility Pay
Appointment Scale
01 Section Officer B By Promotion from Kalawadhi decided by
(Gazetted) Assistant State Government
02 Assistant B 75% By Direct For Direct recruitment-
(Non Recruitment and 25% competitive The pay
Gazetted) by promotion from | examination- Minimum | scale/pay
Upper Division Clerks qualification level
Graduation from approved
recognized University. | by the
Desirable: Computer State
proficiency. Governme
03 Upper Division C By Promotion from Kalawadhi decided by | nt from
Clerk Lower Division Clerk State Government time to
04 Lower Division 75% by Direct For Direct recruitment- | time for
Clerk Recruitment, 15% by Competitive similar
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BIHAR STATE LEGAL SERVICES AUTHORITY
S.N. Name of Post Classification Mode of Minimum eligibility Pay
Appointment Scale
C promotion from Office | examination- Minimum | posts will
Attendant and 10% by qualification be
outstanding Sports Intermediate from  |admissible
Person recognized Board and
typing test.
05 Personal Secretary B By Promotion from Kalawadhi decided by
Personal Assistant State Government
(PA)
06 Personal Assistant B By Promotion from Kalawadhi decided by
(PA) Stenographer State Government
07 Stenographer C By Direct Recruitment Intermediate from a
recognized Board and
Shorthand/ Typewriting
speed of 80/30 words
per minute in Hindi or
English.
08 Translator B By Direct Recruitment Graduation from a
(English/Hindi) recognized university
in English Language
with Hindi or
Graduation from a
recognized university
in Hindi Language with
English
09 IT Manager B By Direct Recruitment B. Tech (Computer
Science) from any
recognized University
10 Data Entry C By Direct Recruitment | Intermediate from any
Operator recognized Board with
6 month certificate in
Diploma in Computer
Application from
recognized institute
11 Librarian B By Direct Recruitment | Graduation in Library
Science.
12 Driver-1 C By Promotion from Kalawadhi decided by
Driver-11 State Government
13 Driver-I1 C By Promotion from Kalawadhi decided by
Driver-III State Government
14 Driver-111 C By Direct Recruitment Matriculation or
equivalent and
possessing valid
Driving License for
LMV/HMV.
15 Office Attendant C By Direct Recruitment Matriculation and

Bicycle riding (Bicycle
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BIHAR STATE LEGAL SERVICES AUTHORITY
S.N. Name of Post Classification Mode of Minimum eligibility Pay
Appointment Scale
riding is not required
for female candidate)
16 Attendant (Night C By Direct Recruitment Matriculation and
Guard) Bicycle riding
17 Attendant C By Direct Recruitment | Matriculation and
(Sweeper) Bicycle riding (Bicycle
riding is not required
for female candidate)
11
MOBILE LEGAL SERVICES UNIT (MOBILE LOKADALAT)
S1. No. Name of Post Classification Mode of Minimum eligibility Pay
Appointment Scale
01 Head Clerk B By Promotion from Kalawadhi decided by
(Non Upper Division Clerk State Government The pay
Gazetted) scale/pay
02 Project Officer B By Direct Recruitment | For direct recruitment- level
(Non Competitive approved
Gazetted) Examination - Min.  |by the State
qualification- Governmen
Graduation from t from time
recognized University. | to time for
Desirable: Computer similar
proficiency. posts will
03 Upper Division C By Promotion from Kalawadhi decided by be
Clerk Lower Division Clerk State Government | admissible.
04 Lower Division C 75% By Direct For direct recruitment-
Clerk Recruitment, 15% by Competitive
promotion from Office examination- Min.
Attendant and 10% by qualification-
outstanding Sports Intermediate from
Person recognized Board and
typing test.
05 Computer Operator C By Direct Intermediate from
Recruitment Recognized Board and
One year Diploma in
computer application
from recognized
Institute/ organization.
06 Driver-1 C By Promotion from Kalawadhi decided by
Driver-11 State Government
07 Driver-I1 C By Promotion from Kalawadhi decided by
Driver-III State Government
08 Driver-111 C By Direct Matriculation or
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Recruitment equivalent and
possessing valid
Driving License for
LMV/HMV
09 Office Attendant C By Direct Matriculation and
Recruitment Bicycle riding (bicycle
riding is not required
for female candidate)
11
PATNA HIGH COURT LEGAL SERVICES COMMITTEE
SI. Name of Post Classification Mode of Minimum eligibility Pay
No. Appointment Scale
01 Section Officer B By Promotion from Kalawadhi decided by
(Gazetted) Assistant State Government
02 Assistant B 75% By Direct From direct
(Non Recruitment and 25% recruitment- The pay
Gazetted) by promotion from Competitive scale/pay
Upper Division examination Min. level
Clerks. qualification- approved
Graduation from by the
recognized University. | State
Desirable: Computer | Govern
proficiency ment
03 Upper Division Clerk C By Promotion from Kalawadhi decided by | from
Lower Division Clerk State Government time to
time for
04 | Lower Division Clerk 75% By Direct For direct recruitment- | similar
Recruitment, 15% by Competitive posts
C promotion from Office |  examination- Min. will be
Attendant and 10% by qualification- admissib
outstanding Sports Intermediate from le.
Person. recognized Board and
typing test.
05 Personal Assistant B By Promotion from Kalawadhi decided by
Stenographer State Government
06 Stenographer C By Direct Recruitment Intermediate from a
recognized Board and
Shorthand/ Typewriting
speed of 80/30 words
per minute in Hindi or
English.
07 Data Entry Operator C By Direct Recruitment | Intermediate from any

6 month certificate in

Application from
recognized institute

recognized Board with

Diploma in Computer
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08 Driver-1 C By Promotion from Kalawadhi decided by
Driver-11 State Government
09 Driver-II C By Promotion from Kalawadhi decided by
Driver-111 State Government
10 Driver-III C By Direct Recruitment Matriculation or
equivalent and
possessing valid
Driving License for
LMV/HMV
11 Office Attendant C By Direct Recruitment Matriculation and
Bicycle riding (Bicycle
riding is not required
for female candidate
12 Attendant (Sweeper) C By Direct Recruitment Matriculation and
Bicycle riding (Bicycle
riding is not required
for female candidate)
v
DISTRICT LEGAL SERVICES AUTHORITY
Sl Name of Post Category Mode of Minimum eligibility Pay
No. Appointment Scale
01 Head Clerk B By Promotion from Kalawadhi decided by
(Non Upper Division Clerk State Government
Gazetted)
02 | Upper Division Clerk C By Promotion from Kalawadhi decided by
Lower Division Clerk State Government
The pay
03 | Lower Division Clerk C 75% By Direct For direct recruitment:; [scale/pay
Recruitment, 15% by Competitive level
promotion from Office examination Min. approved|
Attendant and 10% by qualification- by the
outstanding Sports Intermediate from State
Person. recognized Board and | Govern
typing test. ment
04 Stenographer-I B By Promotion from Kalawadhi decided by | from
Stenographer-I1 State Government time to
05 Stenographer-I1 B By Promotion from | Kalawadhi decided by |time for
Stenographer-111 State Government similar
06 Stenographer-III C By Direct Recruitment Intermediate from a posts
recognized Board and | Will be
Shorthand/ Typewriting [admissib
speed of 80/30 words le.
per minute in Hindi or
English.
07 Data Entry Operator C By Direct Recruitment | Intermediate from any

recognized Board with

6 month certificate in
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Diploma in Computer
Application from
recognized institute

08 Librarian B By Direct Recruitment | Graduation in Library
Science.
09 Driver-1 C By Promotion from Kalawadhi decided by
Driver-11 State Government
10 Driver-I1 C By Promotion from Kalawadhi decided by
Driver-III State Government
11 Driver-I11 C By Direct Recruitment Matriculation or
equivalent and
possessing valid
Driving License for
LMV/HMV
12 Office Attendant C By Direct Recruitment Matriculation and
Bicycle riding (Bicycle
riding is not required
for female candidate)
13 Attendant (Night C By Direct Recruitment Matriculation and
Guard) Bicycle riding
14 | Attendant (Sweeper) C By Direct Recruitment Matriculation and
Bicycle riding (Bicycle
riding is not required
for female candidate)
v
PERMANENT LOKADALAT (PUBLIC UTILITY SERVICES)
SL Name of Post Category Mode of Minimum eligibility Pay
No. Appointment Scale
01 Head Clerk B By Promotion from | Kalawadhi decided by
(Non Upper Division Clerk State Government
Gazetted) The pay
02 Upper Division C By Promotion from | Kalawadhi decided by |[scale/pay
Clerk Lower Division Clerk State Government level
approved
03 Lower Division C 75% By Direct For direct by the
Clerk Recruitment, 15% by Recruitment- State
promotion from Office Competitive Governm
Attendant and 10% by examination - Min. | ent from
outstanding Sports qualification- time to
Person Intermediate from time for
recognized Board and | similar
typing test. posts will
04 Stenographer-I B By Promotion from Kalawadhi decided by be
Stenographer-11 State Government  |admissibl
05 Stenographer-II B By Promotion from Kalawadhi decided by e.
Stenographer-I11 State Government
06 Stenographer-III C By Direct Recruitment | Intermediate from a

recognized Board and
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Shorthand/
Typewriting speed of
80/30 words per
minute in Hindi or
English.

07

Data Entry Operator

By Direct Recruitment

Intermediate from any
recognized Board with
6 month certificate in
Diploma in Computer
Application from
recognized institute

08

Driver-1

By Promotion from
Driver-11

Kalawadhi decided by
State Government

09

Driver-11

By Promotion from
Driver-111

Kalawadhi decided by
State Government

10

Driver-111

By Direct Recruitment

Matriculation or
equivalent and
possessing valid
Driving License for
LMV/HMV

11

Office Attendant

By Direct Recruitment

Matriculation and
Bicycle riding
(Bicycle riding is not
required for female
candidate)

12

Attendant (Sweeper)

By Direct Recruitment

Matriculation and
Bicycle riding
(Bicycle riding is not
required for female
candidate)

VI

SUB-DIVISIONAL LEGAL SERVICES COMMITTEE

Sl

Name of Post

Category

Mode of
Appointment

Minimum eligibility

Pay Scale

01

Stenographer-11

B

By Promotion from
Stenographer-I11

Kalawadhi decided by
State Government

The pay
scale/pay
level
approved by

02

Stenographer-I11

By Direct
Recruitment

Intermediate from a
recognized Board and

the State
Government

Shorthand/ Typewriting
speed of 80/30 words per
minute in Hindi or
English.

from time to
time for

similar posts

will be

03

Data Entry
Operator

By Direct
Recruitment

Intermediate from any
recognized Board with 6
month certificate in
Diploma in Computer
Application from

admissible.
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recognized institute
04 Upper Division C By Promotion from Kalawadhi decided by
Clerk Lower Division State Government
Clerk
05 Lower Division C 75% By Direct For direct Recruitment-
Clerk Recruitment, 15% | Competitive examination
by promotion from - Min. qualification-
Office Attendant and Intermediate from
10% by outstanding recognized Board and
Sports Person typing test.
06 Office Attendant C By Direct Matriculation and
Recruitment Bicycle riding (Bicycle
riding is not required for
female candidate)
07 Attendant C By Direct Matriculation and
(Sweeper) Recruitment Bicycle riding (Bicycle
riding is not required for
female candidate)
8. APPOINTING AUTHORITY:-
SI. No. Name of Institution Name of post Appointing Authority
01 Bihar State Legal Services Authority/ | Group ‘B’ and 'C' | Member Secretary, Bihar State Legal
Mobile Legal Services Unit Services Authority in consultation
with Executive Chairman, Bihar
State Legal Services Authority
02 High Court Legal Services Committee | Group 'B' and 'C' Chairperson, High Court Legal
Services Committee in Consultation
with Executive Chairman, BSLSA.
03 District Legal Services Authority/ Group 'B' and 'C' Respective Chairman of District

Permanent Lok Adalat (for Public

Utility Services) and Sub-Divisional

(Taluk) Committee

Legal Services Authority subject to
the approval of Executive Chairman,
Bihar State Legal Services Authority

9. PROCEDURE FOR DIRECT RECRUITMENT:-

(1)
(a)

In case of direct recruitment following procedure shall be followed:-
Application shall be called for after issuance of advertisement or

other procedure as may be prescribed by Executive Chairman.

(b)

The procedure and syllabus relating to the Competitive Examination

shall be prescribed by the Executive Chairman or as per directions

from time to time.

(i) Where any post in Group B or C is required to be filled up by way of
direct recruitment, the Executive Chairman shall constitute a Selection
Committee comprising of Member Secretary and any two officers from
State Authority or District Authority. The Selection Committee on the
basis of performance of candidates in the written examination and
interview, as the case may be, shall prepare a list of candidates in order of
merit and forward the same with its recommendation to the Executive
Chairman for his approval. After such approval is granted by the
Executive Chairman, all appointments to the posts in Service as set out in
Rule 7 and all other posts sanctioned by the State Government from time
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to time, shall be made from the said approved list by the appointing
Authority.

ii1) The select list of direct recruitment shall be valid for a period of one year
from the date of declaration of results and any advertised post remaining
unfilled or falling vacant due to any reason within this period, shall be
filled from the candidates from the waiting list, if any, as per merit. The
decision of Executive Chairman in the matter of approval for appointment
shall be final.

10. PROBATION:-Government servants appointed through direct recruitment will
be on probation for 01(one) year. If the service is not satisfactory during the probation
period, it can be extended for one more year. If the service is not satisfactory even in the
extended period, the service can be terminated.

11. DEPARTMENTAL EXAMINATION:-Departmental examination will be
organized by the Board of Revenue. The syllabus of departmental examination will be same
as prescribed for various service cadres by the Central Examination Committee, Board of
Revenue, Patna. The criteria prescribed by the General Administration Department,
regarding the exemption from departmental examination or any such examination shall also
be applicable here.

12. CONFIRMATION:-The services of probationer shall be confirmed only after
successful completion of the probation period, including the extended period, if any, and
passing of the departmental examination.

13. TRAINING:-Person appointed through direct recruitment or through promotion
shall be expected to undergo such training as prescribed or determined by the Hon’ble
Executive Chairman, Bihar State Legal Services Authority.

14. PROMOTION:-Where a post is required to be filled up by way of promotion, it
shall be made on the basis of seniority-cum-merit by a Departmental Promotion Committee
constituted by the Executive Chairman and the said Committee may device its own
procedure for considering suitability for promotion.

15. DEPARTMENTAL PROMOTION COMMITTEE:-There shall be a
Departmental Promotion Committee to be constituted by the Executive Chairman for
promotion consisting of three members and one member at least the rank of District Judge
and other members being officer of rank of the Additional District & Sessions Judge and
Bihar Judicial Service (Senior Division).

16. ‘'KALAWADHI’ FOR PROMOTION:-In this regards Notification/ Circular/
Rules issued by the State Government (General Administration Department, Bihar, Patna)
from time to time shall be applicable.

17. SENIORITY:-

1)  Seniority, inter se of employees of Service shall be determined by the
length of continuous service on any post in the Service:
Provided that in the case of members of Service appointed by direct
recruitment, the order of the merit determined by the appointing authority
shall not be disturbed in fixing the seniority; Provided further that in the
case of two or more members of Service being appointed to a similar post
on the same date, their seniority shall be determined as follows:-
(a) a member of Service appointed by promotion shall be senior to a
member appointed by direct recruitment or transfer;
(b) a member of Service appointed by direct recruitment shall be
senior to a member appointed by transfer;
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)
3)

(c) in the case of a members of Service appointed by transfer, seniority
shall be determined according to the seniority of such member in
the department from which they were sent for deputation or
transferred;

The decision of the Executive Chairman with regard to any dispute
regarding inter-se seniority in the gradation list shall be final.

For employees who are already working in the State Authority, High Court
Legal Services Committee, District Legal Services Authority, Permanent
Lok Adalat for Public Utility Services, and Sub-Division Legal Services
Committee on regular basis, the Rules, with respect to promotion and
other financial benefits will become applicable on them from the date of
their appointment.

18. TRANSFER OF EMPLOYEES:-

(@)

(ii)

The services of the officers and employees under the District Legal
Services Authorities, Permanent Lok Adalats for Public Utility Services
and Sub-Divisional Legal Services Committees shall be transferable
within the District with the approval of Chairman of District Authority
under intimation to State Authority.

The officers and employees under the District Legal Services Authorities,
Permanent Lok Adalats for Public Utility Services and Sub-Divisional
Legal Services Committees to any other District Legal Services
Authorities, Permanent Lok Adalats and Sub-Divisional Legal Services
Committees shall be mutually transferred with the approval of Executive
Chairman.

19. EXTENSION:-As per the General Administration Department's Resolution
Memo 10000 dated 10. 07.2015, the contract employment will be engaged only on the basis
of the procedure prescribed for contract employment, after retirement of retired government
servants from various departments /offices of the State Government. The re-employment of
employees/officials will be done by the Hon'ble Executive Chairman, Bihar State Legal
Services Authority.

20. SUPERINTENDENCE AND CONTROL:-

All Officers and Employees governed by these Rules shall be subject to
superintendence and control of the Bihar State Legal Services Authority.

21. OTHER CONDITIONS OF SERVICE:-

(1) In matters relating to discipline, penalties and appeals, the officers and

2)

)

(4)

employees (as amendment from time to time) shall be governed by Bihar
Government Servants (Classification, Control and Appeal) Rules, 2005.
The authority competent to pass an order under clause (c) or clause (d) of
sub rule (1) of rule 24 of the Bihar Government Servants (Classification,
Control and Appeal) Rules, 2005 and appellate authority shall also be
specified in Rule-8 to these rules and Order passed in appeal shall be final.
In respect of pay, leave, pension, superannuation, provision for Assured
Career Progression and all other matters, not expressly provided for in
these rules, the Officers and Employees of State Authority, High Court
Legal Services Committee and Mobile Lok Adalat shall be governed by
Patna High Court Officers and Staff (Recruitment, Appointment,
Promotion and other Condition of Service and Conduct) Rules, 2021.
Similarly, for matters, not expressly provided for in these Rule, Bihar Civil
Court Officers and Staff (Recruitment, Promotion, Transfer and other
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Services Conditions) Rules 2022 shall be applicable to Officers and
Employees of District Authority, Permanent Lok Adalat (Public Utility
Services) and Sub-Divisional Legal Services Committee.

22. POWER OF RELAXATION:-Where the Patron-in-Chief is satisfied that
operation of any of these rules causes undue hardship in any particular case, he may, by
order, dispense with or relax the particular rule to such an extent and subject to such
exceptions and conditions, as may be deemed necessary.

Provided that as and when any such relaxation is granted by the Patron-in-Chief, the
State Government shall be informed of the same.

23. SAVINGS :-

(1) All notifications issued, orders passed, appointments made or powers
exercised by the Chief Justice (Patron-in-chief), Executive Chairman or
Chairperson prior to the commencement of these rules shall be deemed to
have been issued, passed, made and exercised respectively under the
provision of these rules.

(2) In case of any inconsistency with Bihar State Legal Services Authority
Rules, 1996 or Bihar State Legal Services Authority Regulations, 1998,
the provision of these rules shall prevail.

(3) If on any point, this rule, Bihar State Legal Services Authority Rules, 1996
and Bihar State Legal Services Authority Regulations, 1998, is silent then
the relevant Rules/Regulations/Resolutions/Notifications etc of Bihar
Government shall be applicable.

24. APPOINTMENT ON COMPASSIONATE GROUND:-The appointment on
compassionate grounds will be done in the view of updated/revised guidelines and guidance
issued from time to time by the General Administration Department, Government of Bihar.

25. INTERPRETATION.-If any doubt arises as to the interpretation of any of the
provision of these rules, the decision of the Patron-in Chief shall be final.

By order of the Governor of Bihar,
Anjani Kumar Singh,
Secretary to the Government of Bihar.
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